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IN TﬂE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,
JAIPUR

) Dote of order: 04.10,2001
RA No.35/2001 (OA N©.319/2001)
1. | -Union of Indis through General Manager: Western

Railway, Chdrchgate, Mumbai.

2. 'Divisional Railway Manager, ‘Western Railway,
Jaipur
3. Sr. Divisional Personnel Officer, Western

L Railway, Jaﬁpur
- ..Review Applicants/Requndents
Vergus
1. : Shri é.K.Kaéhyap's/o Shri R.C.Kashyap r/o M-18,
lMédhuvén Colony, Tonk Phatak, Jaipur_at present

 posted as 0.S. Grade-II, in the Estt. Brench,

. -'D;R.M,foiée, W/Riy,AJaiéur
2. Nirmal Kumaf Jajn s/o.Shri U.S.Jain r/o E-720,
| Vaishali .Nagar,: Jaipur at presént posted a&s
0.S.Grade-II,: in  the Estt. Branch’;
*D.R.M;foice, Wésterﬁ Railway, Jaipur
.. Respondents/Applicants
3. ~ Shri Remesh Kumaf!Kalériya, 0.8. Grade-I, C/¢

Sr. Divisional . Personnel Officer, Western
Railway, Power House Road, Jaipur
.; Respondent
Mr. Manish Bhandéfil~équnsél for the re§iéw épplicants-

‘ORDER

Per Hon'ble Mr. Gecpal Singh, Administrative Member

In this Review Application, the Union of India

(official respondents in OA), has prayed for recall of .out

order dated 17.8.2001 passed - in OA  No.319/2001
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spécificallf on the ground tha£ \the_ Tribunal ‘has goné
beyond its . jurisdiction iﬁ taking,intd cénsideration thé.
facté "which wére not pleaded by  the partiés. The
spplicants vhéve; however, ndt"brought ~ocut  any error
apparent'én the face of reécrds. We had gone into some
details of the reservétion in é sﬁall cadre cof 9 pr'12
pésts and had 'also'ified to eléboraté the operation of
Lt shape' résteg ﬁainly for the _purposé‘-of making thé
posiéioﬁ clear. fhe'\appliéants (official' respondents in
OK) have also not brought -out. in\-the. breSeﬁt Review
Applicatjon_the-bése grade sénibrity'qf fhe respondents éo\
as to establish their claim that some. éf. them were
prgmotéd on the basis of thgir seniority'in,the béSG grade

and not on reservation roster.

2. The ‘scope of review appllcatlon is very limited
and the case cannot be reopened for rehear:ng through a

Review Application. Further in AIR-2000- SC.85, Ajit Kumar

'Raﬁh—v.-State~of-Orissa,_Hon'bie'the Supreme Court has

held‘that.corgection cf. an erronecus view taken.eérlier is
not permissible in review.

3. ~ 1In the light of above diécussionsr we. do nct
find any miStake'appafent cn the face of the records and

this Review Application ie liable to be dismissed and is

. hereby dismissed by circulation.
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(GOPAL SINGH/ PR - "(B.S.RATKOTE) -

Adm. Member - - o " 'Vice Chairman



